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13.25} hrs.
BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: Some hon.
Members had expressed a desire that
the House may be adjourned earlier.
The Speaker has agreed to that and
the House wou'd be adjourned at 4
O'clock. We shall take up the next
item. The hon. Home Minister.

13.26 hrs.

RESOLUTION RE: PROCLAMATION
IN RESPECT OF ORISSA

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Mr. Deputy-Speaker. 1 move:

“That this House approves the
Proclamation issued by the Presi-
dent on the 25th February, 18961,
ur.der Article 356 of the Constitu-
tion in relation to the State of
QOrissa.”

I have come up with this Resolution
under  very special circumstances.
It is regrettable that a situation should
have arisen in Orissa in which the
President had to take over the admini-
stration of the State and run it through
his representative, the Governor of
Orissa. If you will permit me, I small,
in brief, narrate what has happened
in that Sta'e during the last few years.

Shri Surendranath Dwivedy: (Ken-
drapara): Give us the Governor's
report also.

Shri Lal Bahadur Shastri: About
the Governor's report, of course, &
gist of the report was presented to the
House when the Kerala Government
was taken over. But, perconally, 1
think it is not always necessary to do
g80. Of course, the Kerala position was
somewhat peculiar. We have to realise
that the Government of India wants a
very detailed and frank report from
the Governor when this kind of an
action is taken. If his report is placed
before the House, if it is made a rule,
it might even become difficult for the
Government or at least for the Gover-
nor to give his full appraisal because
so many details of information are
furnished by him.
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Shri Surendranath Dwivedy: It was
decided, therefore, that a summary of
the report of the Governor should be
given so that we might have before the
House the report and discuss any
matter from all points of view.

Mr. Deputy-Speaker: Let us hear
the hon. Minister.

Shri Surendranath Dwivedy: The
same reasons were given when the
demand was made in connection with
Kerala. It was the decision of the
Chair that the report may not be
submitted as a whole as it has been
reported to the Government.

Mr. Deputy-Speaker: [ will look
into that decision and if it is there ...

Shri Lal Bahadur Shastri: If the
hon. Members are very particular. I
have no special objection to laying a
gist of the report.  But, 1 am quite
sure that the hon. Member knows
which is in no way less than what has
been presented or what hags  been
written by the Governor in his report.

Shri Chintamoni Panigrahl (Puri):
We know more than the Governor.

Shri Lal Bahadur Bhastri: I think
so. That is my impression. Because,
the hon. Member had given an
adjournment motion some time back
and seemed lo express opinions on
matters which were directly the
responsibility of the Governor and
yet, he felt that the Governor and
made a mistake. Therefore, I feel that
the hon. Member seems to know more
the Governor himself. However, If
they are keen, I shall place a gist of
his letier. It is a very brief report by
the Governor. Still, we will place a
gist on the Table of the House.

Mr. Deputy-Speaker: This might be
placed.

Shri Lal Bahadur Shastri: Al] right;
we shall place it very soon. 1 was
saying that I should like to narrate
briefly about the political situation as
it prevails there at present and as it
was during the last two or three years.
In fact, after the last general elections
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in 1957. the Congress emerged as the
largest single party in the Sta‘e Legis-
lature. The strength of the other
parties was like this: Congress 56;
Ganatantra Parishad 51; Praja-Socia-
list Party 11; Communist Party of India
9, Jharkhand Party 5; Socialist Party
1; and Independents 7. So, out of 140,
the Congress had 56 members, and the
Ganatantra Parishad 51. The Congress
formed the Government in April, 1957.
They got the support of some other
parties, some Independenis and also
some members of the Jharkhand Party.

The Government wen! on and func-
tioned on the whole well. But the
position remained somewhat unstable
because of the substantial strength of
the Ganatantra Parishad in the Legis-
lature, And it happened that some
members of one party joined the
other party, and some members of
the other party joined the first party.
This coming in and going out was a
frequent affairs in Orissa, and the re-
sult was that the Congress also had
carry on the administration in a
somewhat difflcult situation.

Shri Asoka Mehta (Muzaffarpur):
Was there a two-way traffic or an
one-way traffic?

Shri Lal Bahadur Shastri: It was
a two-way traffic.

Shri Mahanty (Dhenkanal): It was
an one-way traffic.

Shri Lal Bahadur Shastrl: No,
some members of the Ganatantra
Parishad also resigned; similarly,
some members of the Congress Party
also left it

Shri Surendranath Dwivedy: No, no
Those who joined the Congress from
the Ganstantra Parishad again went
back to the Ganatantra Parishad.

Shri Lal Bahadur Shastri: Anyhow,
when they went to the Ganatantra
Parishad, they became members of the
Ganatantra Parishad. So, you cannot
say that it was an one-way affair; it
was a two-way affair obviously. But
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1 do no' feel happy over it. After all,
we have to set up certain standards in
public life; and every political party
has to work in that way. Therefore,
I say that it wag rather an unfortunate
situation, and the Government really
found it difficult to carry on the admi-
nistration with a stable mind, and the
situation sometimes became very diffi-
cult because there was a slender
majority of two or three in the Legis-
lature. In fact, in one of the discus-
sions, I might say, it was just on &
snap vote. the Congress Government
was defcated, perhaps, in 1958. Dr.
Mahtab, the Chief Minister then, in
fact, tendered his resignation. But,
later on the Covernor himself, after
having looked into the matter and
discussed it found that the Congress
Party w.-- -til' in a majnrity, and Dr.
Mahtab, therefore, withdrew his
resignation, and carried on the Gov-
ernment. But, as I said, the position
continued to be flexible, and created
difficulties L.th for the Government as
well az [or ™ Ad.o.inis ration. It was
some thne i Apcil that Dr. Mahtab
felt that if they had to carry on,
especully the developmental work in
Orissa, and execule the programmes
and policies of the Second Five Year
Plan, he should go out of his way and
scek the support of the Opposition also.

He went to the length of suggesting
that a coalition Government might be
formed, and he made gn appeal to the
Opposition to lend their support to
him. The Ganatantra  Parishad
responded to his appeal, Afterwards,
Dr. Mahtab resigned, the Congress
Ministry resigned, and a coalition gov-
ernment was formed on the 22nd May,
1959. This coalition Government. on
the whole, functioned well, and there
was co-operation also between the two
parties, in so far as the administration
of Government was concerned, and it
functioned for about a year and nine
months. However, differences again
arose, not between those within the
Government but within the two
parties, both the Congress Party as
well as the Grnatantra Parishad in
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the legislature. It I might say so,
there were extremist views in both the
parties. In the Congress, there were
members who felt that this coalition
should not continue, and similarly, in
the Ganatantra Parishad. I am inform-
ed that there were members . . .

Shri P. K. Deo (Kalahandi): Ques-
tion.

Shri Lal Bahadur Shastri:.... who
did not feel happyv oyer this coalition,
well, about the Ganatantra Parishad,
the members «f the Ganatantra Pari.
shad might be knowing it better, but I
can say definitely about the Congress
Party that there was a difference of
opinion, and some members of | he
party, in fact, not some. perhap: later
on, a majoritv of the members of th-
party felt that this coalition shouid not
continue.

Shri Asoka Mehta: If it had been
working well, why should it not have
been continued? The hon. Minister
sold earlier that it was working well.

Shri Lal Bahadur Shastri: It was
working well, but, as I said, there
were differences outside the
Government, and the position was not
s0 happy. And things were being said
or propagaied against the Government
itself; and members of the parties,
even the Ganatantra Parishad and the
Congress Party, did not feel happy,
because one felt that 'he other was
carrying on....

Shri P. K. Deo: May I say that there
was no divigsion of opinion in the
Ganatantra Parishad on the working
of the coalition Government? There
Was a unanimous view.

Shri Lal Bahadur Shastri: I do not
know that. Of course, I cannot offi-
cially say anything, but I have also
read, and 1 have been reading news-
papers, and I know that even in the
Ganatantra Parishad, there were two
sections holding  different opinions.
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One section was definitely unhappy
with this coalition, but I am saying
this on the basis of the information
that I possess through non-official
sources as well as through the news-
papers. But that is not a matter
which is very important. Whatever
the Ganatantra Parishad felt, at least
in the Congress Party, there was an
opinion, very clear and unequivocal
opinion that this coalition should not
continue.

Well, there are two things, as I
said. The first is that this kind of
coalition is in a way something new
in the preseny context; since 1847,
therc have been very few coalition
Governments—of course, not in the
Centre—but—in the States; for exam-
ple, in Kerala, there is a coalition
Government working. For the time
being, we have found—of course,
some differences crop up here and
there, but—that in Kerala, things are
going on on the whole normally, and
the parties, both outside as well as
inside, functioning in a co-operative
way. But, still, as hon. Members
might have seen in the papers, there
are sometimes reports of differences
Cropping up....

Shri Chintamoni Panigrahi: Cracks
also,

Shri Lal Bahadur Shastri: But that
is a different matter,

Shri Asoka Mehta: Even in single-
party Government, we find that there
are greater amount of differences
which are washed in the public every
day.

Shri P. K. Deo: Especially, in UP,

Shri Lal Bahadur Shasiri: Yes, they
are there, but it is not a very happy
tign or happy feature. But in those
parties also, ultimately, the discipline
has to bc observed. There may be
difference, and even dirty linen may
be washed in the public. Yer disei-
pline is ‘strictly observed. Hon.
Members have mentioned about UP.
I entirely agree; the situation there
is most unhappy. Yet, the members
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were present and voted fully in so
far as the Motion of Thanks to the
Governor for his Address was con-
-cerned.

Shri Surendranath Dwivedy: Here
also votes were never affected.

Shri Tyagl (Dehra Dun): As against
the parties in Opposition, our Party
is one.

Shri Asoka Mehta: It is because of
the internal differences in one party
that this is being referred to. You
know that is the difficulty. Other-
wise, we would not bring up the in-
ternal affairs of any party here.

Shri Lal Bahadur Shastri: Internal
differences there are. But I shall
give you another reason. A coalition
can continue till the elections. But
both the parties which merge or work
together should have clear freedom
and full liberty to fight the elections
separately or independently, because
at the time of the elections the poli-
cies for which parties stand have to
be made clear. Even in Kerala itself,
it was not possible for the PSP and
the Congress to issue a joint mani-
festo. Two manifestoes were issued
separately.

1 am not opposed to coalitions as
such because in parliamentary acti-
vity, one does not know what situa-
tion might arise in a particular State.
But if coalition is agreed to at the
time of elections, the parties should
be free to make their choice and
fight the elections independently;
when the elections are over, the posi-
tion could be reviewed, and if the
two parties which had worked in
unison bhefore find it feasiblr, they
might do so again or they may not do
80.

So when there is a feeling in the
Congress Puarty that they should fight
their independent elections in 1963,
they decided that they should end
this coalition.
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Shri Asoka Mehta: I do not know
if the Minister will permit me to
seek an explanation. I think he is
enunciating a very dangerous theory.
The world over in many countries
there are coalitions. Take Austria or
Belgium. The parties carry on the
Government till the eve of the elec-
tions. Then they separate and fight
separately. Then they come together
if they want or they do not come to-
gether. But nowhere has any such
theory been enunciated that a coali-
tion government must be broken up
8 or 9 months ahead. In Austria, for
instance, it has never happened. The
parties fight independently, but they
have a coalition government till the
eve of the elections. That is also
happening in Belgium. In Belgium,
the coalition government ended an
the eve of the elections and now the
parties will be fighting separately.
But if this pernicious theoty is put
forward by the Minister, I do not
know whether any party would be
willing to work in association with
the Congresg Party where it can be
discarded like a soiled glove when it
suits the ruling party.

Shri Lal Bahadur Shastri: I am sorry
I do not agree with Shi: Asoka Mehta.
I am not saying that the coalition
government should not function till
the end of the elections. I am not
denying thaty fact, but it depends on
conditions in a particular and given
situation in a given State. I am not
enunciating a general principle that
before the clections—seven or eight
months before the elections—the
coalition government should come to
an end. But it might happen in a
given situation jn a particular State.

Shri Chintamoni Panigrahi: 1In
Kerala, it will not happen like that

Shri Lal Bahadar Shastrl: One Joes
not know what will happen in Kerala.

S8hri Goray (Poona): The hon.
Member can pray for it.

Shri Lal Bahadur Shastri: Therefore,
ultimately the Congress Party decid-
ed, on the 20th February, that the
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coalition Government should come to
an end, and the Chief Minister, Dr.
Mahtab tendered his resignation on
the 21st February. When he tender-
ed his resignation, the Ganatantra
Parishad also said that they were not
willing to carry on. The Governor
had naturally to consult both the
Congress Party as well as the Ganat-
antra Parishad. In fact, he consulted
the other parties also. The Governor
found that Dr. Mehtab was insistent
and was not prepared to carry on any
further. The Ganatantra Parishad
also, as 1 gaid, made it clear to the
Governor that they were not prepar-
ed to carry on. All the other parties
also said that they were not able to
form a Government, except perhaps
for one individual member, Shri
Nityanand Mahapat, who said that all
the different parties should be collect-
ed together and a Government
formed.

Shri Chintamoni Panigrahi: Under
his Chief Ministership?

Shri Lal Bahadur Shastri: I do not
know that. But only one member
said so to the Governor. But the
Governor having discussed with the
other parties, came to the conclusion
that it was not possible to form any
Government there unless one of the
two major parties was willing to co-
operate. In the circumstances, there
was no alternative for the Governor
but to make a recommendation for
the Government of the State being
taken over by the President. When
this recommendation came, the Gov-
ernment of India naturally thought
over the matter.

Dr. M. 8. Aney (Nagpur): May I
ask one question of the hon. Member?
Before Government came to a deci-
sion, what was the Resolution of the
Congress High Command in this
matter and what was the advice given
by the Congress High Command to
the local Congress Committee in
Orisea in this matter?

Shri Jaganatha Ras (Koraput): That
is an internal matter.

of Orissa
Mr. Deputy-Speaker: This House is
not concerned with the internal affaire
of any party.

Dr. M. S. Aney: Will we be right
in understanding that the Congress
Party as a party had decided on this
with a view to facilitate elections in
their favour or the local Congress
Party itself had taken this step in
spite of the advice of the all-India
Congress Party?

Mr. Deputy-Speaker: The hon.
Mcmber can ask that question in his
party meeting.

Shri Lal Bahadur Shasiri: As you
have said, that is hardly relevant and
we need not discuss it here. If the
hon. Member so likes, I am prepared
to talk to him outside.

However. as 1 said, the Governor
made that recommendation and the
Government of India gave thought te
it and ultimately decided that there
was no alternative for them but to
declare President's rule in the Orisss
State, as no Government could be
formed under the Constitution. There
are provisions under the Constitution
according to which the Government
of India have to function. There-
fore, under article 356 of the Consti-
tution, the President decided to take
over the Government of the State.

If you will permit me, I shall add
a word or two more about the Ordi-
nance jssued by the Governor. "n
fact, when the Government of Orissa
tendered ity resignation, the Gover-
nor advised it to carry on for some
time at least. In fact, he suggested
that the Budget might be passed by
the State Legislature. He said that
at least they should have the vote
on account passed in the Legislature,
but, as Dr. Mahatab had tendered %“is
resignation on the 21st February,
there was no way out, because Dr.
Mahatab insisted that he would persist
in this, and the resignation had to be
accepted. Even that vote on account
was not passed. The Governor was
placed in a special difficulty, in a fix,
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because he could not incur the expen-
diture of a single pie. Even the
Members of the Legislature who were
there could not be paid their travel-
ling allowance for going back to their
places.

Shri Mahanty: May I ask one ques-
tion for eliciting information?

Shri Lal Bahadur Shastri: l.et me
finish. Then, hon. Members can
speak, and I shall reply to their
points later. 1 am about to finish in
a couple of minutes,

Then there was other important,
urgent expenditure, developmental
and other expenditure. S0, the

Governor consulted the Chief Secre-
tary, consulted the Law Officers of
the Government, and they all advis-
ed him that in order to meet the
emergency which had arisen,....

Shri Chintamoni Panigrahi: It was
wrong advice,

Shri Lal Bahadur Shastri: ... .an
ordinance might be passed; and the
Governor, in consultation with them,
of course, decided to pass that ordi-
nance. When, as I said, we were
informed about it, I need not repeat
that, we wrote to the Governor tell-
ing him that this ordinance was not
considered legal here, and, as the
Prime Minister said the other day, of
course, legal opinions differ, or even
Judges differ among themselves.

Shri Surendranath Dwivedy: Has
the ordinance been withdrawn by
this time?

Shri Lal Rahadur Shasirl: It is not
necessary to withdraw it. Tt will
lapse by itself, and no action, as I
said, is being taken under the ordi-
nance. So, there is no deliberate
attempt on his part to usurp certain
powers, and I can say, if the House
will permit me to say so, that our
Governor in Orisea is a very able and
experienced administrator.
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Shri Chintamoni Panigrahi: And
weak also,

Shri Ansar Harvani (Fatchpur):
There should be no aspersion on the
Governor in this House,

Shri Mahanty: The Governor’s action
is unconstitutional, and he should be
impeached.

Mr. Deputy Speaker: Order, order.
Let not that arise at this moment.

Shri Lal Bahadur Shastri: Hon.
Members, I think, will be good enough
to use rather soft language while re-
terring to the Governor.

Shri Chintamoni Panigrahi: Which
is soft language?

Shri Lal Bahadur Shastri: It will be
good for all of us.

Now, the Governor is in a way
placed in your hands, because it im
Parliament which will pass the Bud-
get, the Supplementary Demands, as
well as all the legislations. So, in
the circumstances, the Governor has
to get guidance from the sovereign
body of Parliament.

Shri Asoka Mehta: How has this
gap been met just now?

Shri Lal Bahadur Shastri: I shall
tell the hon. Member later. I do not
want to take more time,

Of course, Members from Orissa
and other places as well will certain-
ly like to speak, but I feel that in the
circumstances, there is no alternative
for the Government of India but to
take this action. As I said in the
beginning, we do not feel happy to
do so because we want the State
Legislature to function all the time.
However, as the situation devcloped
in this manncr, we had no alternative
and we took thig action. I therefore
commend this Resolution for the con-
sideration of the House.
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Mr. Deputy-Speaker:
moved:

Resolution

“That this House approves the
Proclamation issued by the Presi-
dent on the 25th February, 1961,
under Article 356 of the Constitu-
tion in relation to the State of
‘Orissa.”

Shri Surendranath Dwivedy: I beg
10 move:

That at the end of the resolution,
the following be added, namely:

“but regret the manner and the
haste in which the Proclamation
was made disregarding the consti-
tutional proprieties" (1)

Shri Chintamoni Panigrahi: 1 beg to
move:

That at the end of the resolution,
the following be added, namely:

“but regret the way the Presi-
dert's rule was brought about in the
State of Orissa” (2)

Mr. Deputy-Speaker: The Resolu-
tion and the amendments are before
the House.

Shri H. N. Mukerjee (Calcutta-
Central): Mr, Deputy-Speaker, Sir,
before 1 go on to speak on the motion
itself, you will permit me just for
a moment to refer to the deprivation
from which this House ig suffering,
as we all know, on account of the
national calamity which took place
yesterday. Pandit Gobind Ballabhji
Pant is no longer here to function as
the Home Minister of Government.
The blow has been so sudden. It
happened so recently that we cannot
forget it, and I wish to begin my
speech with a reference to the
memory of the great man. He har
left a void in Parliament and the
country which will never be filled.
We shall not see his like agaln.

The resolution which my friend, the
Minister, has just moved, is, to my
mind. rather significant because It
illustrates something which is very
rotten in some of the States of our

Respect of Origsa

country, and particularly, as we find
on this occasion, the State of Orissa.
I am quitec prepared to concede that
there has been something like inevi-
tability about the operation which has
ended in the Governor's assumption
of powers on behalf of the President
in Orissa, but it is necessary that the
attention of this House and of the
country is directed not only to the
fact of the President having taken
over the administration of the State,
but also to the circumstances necessi-
tating this unhappy and undesirable
event. It is very necessary that we
go into some detail in regard to
the circumstances which have brought
about the present predicament and the
hon. Minister also has made some
reference to that.

I was rather interested to find that
the former Chief Minister of Orissa,
Shri Harekrushna Mahatab, has him-
self rushed to the press with some
articles in regard to President's rule
in Orissa, where he confesses that
things have taken place under his
leadership in Orissa, when he was in
charge of the Government, which In
any decent parliamentary set-up
should never have been permitted to
take place. There is no getting away
from it that in spite of the Congress
having nothing like a majority in the
Orissa Assembly—they had 58 out of
a total of 140 seats—they proceeded
to form a Ministry, and they func-
tioned for some time in a manner
which went right against the grain of
parl:amentary decency.

I am quoting from an article which
Dr. Mahatab has contributed, which
was published in the Amrita Bazar
Patrika, Calcutta Edition, of the 4th
March, 1861. He says that after the
Congress undertook to form the Gov-
ernment, it carried on with very
great difficulty for two years. He
adds:

“The Congress secured the sup-
port of the flve Members of the
Jharkhand Party. It roped iIn
(these are his words) some In-
dependents, and weaned away a
few Members from the Gana-
tantra Parishad also. The total
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strength of the Congress ulti-
mately went up to 71. Even then
the Congress Party lost on one or
two occasions.”

14 hrs.

That was how it began. I fail to
understand how it is that a political
party which claims to control the
destinies of our country today ope-
rates in a State in this manner where,
obviously, it could not carry on in a
principled fashion unless it weaned
away people from other parties, which
is a very cuphemistic way of saying
that undesirable practices, perhaps,
were rampant in that regard. I see
the future for the parliamentary set-
up to be very dismal and dark indeed
if the Congress Party, with all the
power and all the authority which it
has got in the country, behaves in
this particular fashion,

Then came this coalition with the
Ganatantra Parishad. I have no ob-
jection to coalitions coming into_the
picture. If, on the basis of principle,
even on the basis of temporary ex-
pediency which can be justified be-
fore the electorate, it is necessary for
the Congress Party or any other party
to form a coalition with some other
organisation, T have nothing to say
against it. But if seems that this 21
years of joint Congress-Ganatantra
Parishad rule (An Hon. Member:
Twenty-one months,) in Orissa was
not only a marriage of convenience
but it has left Orissa in a state which
it will take a long time for Orissa to
get over.

Here was a coalition formed abso-
lutely without reference to any prin-
ciplee That is why the Congress
Party, after the coalition was formed,
had to go and tell the people that the
feudal elements who were dominating
the Ganatantra Parishad should no
longer be déacribed in the terms:
which were consistent with the facts
of the life of the people but they
should be looked upon as the natural
leaders of society. And, there was a
combination which rode rough-gshod
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over the declarations of the Congress

in regard to aggrarian policy and so
many other matters,

This continued for 21 long months. I
cannot understand why and how on
any reasonable computation the par-
liamentary system in this country
should be subjected to the kind of
stress and strain which is represented
by the formation of unprincipled
coalitions of this description which,
on the eve of General Elections, can
no longer function because it is such
an unprinciple combination that the
mask is torm  off its face and the
people would recognise (he members
of that coalition much too clearly.
That is why they part company nearly
a year before the General Elections
are coming into picture. This is,
ag it were, too much for us to swal-
low.

Why should this kind of thing be
allowed to happen? That is why Dr.
Hare Krushna Mahtab himself says
in this article which he contributes to
our papers, that three principles
emerge out of our experience,

“The first is that a party in
minority should not form the
Government on the off-chance of
securing some recruits later on”.

These are his own words. Then he
says:

“Secondly, in no circumstances
should any attempt be made to
wean away members from other
parties who have been elected on
a different and distinct mani-
festo.”

He implies very definitely—I do not
know Shri Mahanty's experience—
on the experience of Dr. Hare
Krushna Kahtab, he implies that the
earlier marriage of convenience bet-
ween the Congress and the Gana-
tantra Parishad could only function
on the basis of weaning away people
from other groups in a manner which
was by no means founded on princi-
ple. Then, he says:

“Thirdly, whenever there arises
a gituation in which no single
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party commands a majority, there
should be open negotiation for a
coalition in order that frequent
elections may not be held.”

I say I am somewhat supporting the
principles adumbrated by Dr. Hare
Krushna Mahatab that if there are to
be coalitions let Congress join hands
with the Ganatantra Parishad. I have
no quarrel with it at all. But let that
be on the basis of recognisable prin-
ciple about which they do not have to
be shamefaced on the eve of the next
General Elections. That is exactly
what happened. (Interruption), They
could function for 21 months. Why
could they not function for a few
month. longer? It was only because
they were afraid of showing their
faces too openly to the people on the
eve of the General Eelctions.

Now, both the parties have got out
of the picture. Both could carry on
propaganda in their own way before
the people and both would try to
capitalise whatever advantage they
will be able to get out of the situation,
I am trying to take a dispassionate
view of the situation. Here, in Orissa
the elections took place. Here, in
Orissa, if the Congress Party really
wanted to form a kind of coalition,
perhaps, their friends who belong to
my hon. friend Shri Asoka Mehta's
party and other too might have join-
ed them, perhaps on the basis of some
remotely recognisable principle of
affinity in political thought. That kind
of combination might have come into
the picture; but it did not come into
the picture. It shows a complete lack
of constitutional scruple; and complete
lack of moral regard for the rights of
the people. That is why, today, we
find that the position of the Onissa is
in a mess. That is why we find the
people of Orissa deprived of the op-
portunities which Parliamentary
Government gives them. That is why
we find such agregious instances of
exécutive encroachments on the Cons-
tution as when the Governor of the
State certified—it s o S0t of certifica-
tioh—when the Guvefnor of the State
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authorised expenditure of nearly Rs. 4
crores by an Ordinance whieh the hon,
Minister had to come to the House
the other day and say was invalid.
In regard to this matter I would like
to say that the Governor has acted
on the advice of his legal advisers as
the hon. Minister has tried to point
out. The Amemita Bazar Pafrika, in its
issue of the 6th March, 19861. ob-erved
editorially: —

“It is true that legal experts
sometimes differ as the Prime
Minister said in the Lok Sabha;
but the advice of Orissa’s legal
cxpert: to the Governor of the
State on a matter that is not very
complicated is strange indeed.”

The other day my hon, friend, Shri
Panigrahi brought up an adjournment
motion and the Minister had to say
that the Ordinance is not being put
into operation, that no moneys have
been spent. An apology is due, as a
matter of fact, to this House for what
is said to have taken place in Orissa.
The Executive behaves in this fashion
berause the whole atmosphe'e¢ of par-
liamentary activities is queer, The
pitch is completely spoiled by the ac-
tivities which have gone on in Orissa
for quite some time now. That is why
it is necessary for the whole country
to beware. That is why it is neces-
sary for this Parliament also to take
up its responsibility in the matter rat-
her more seriously. That is why 1
suggested the other day that some-
thing ought to be done to make sure
that there is participation of the re-
presentatives of the people in the af-
fair; even of Orrissa in the present
dispensation. That is why I suggest-
ed that following what happened in
the case of Kerala there should be a
parliamentary committee with mem-
bers who come from the Gtate of
Orissa who would be associated with
the President in giving himself cer-
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like the application of the old section
93 of the Government of India Act,
1835. That section 93 was something
like a punishment of the people; it
was something like the abrogation of
all representative institutions. It was
a taking over by the bureaucracy of
the administration in ils own hands.
But, under our Constitution, the pro-
visions amount to what is called in
American terminology ‘Federa] Coer-
cion’, where in one particular State the
consiitutional machinery has, for cer-
tain reasons, failed or has broken
down then, the Federation or the
Union comes into the picture and en-
sures that, in the circumstances, at
least a certain amount of representa-
tives in.titutions can properly fuonr-
tion and the representatives of the
people can, to the extent that it is
possible, be associated with the ad-
ministration. That is why it is neces-
sary that the President takes the ad-
vice not only of his advisers who are
in the Government but also leaders
of people pertaining to this unfor-
tunate State and he takes the advice
of the Members of Parliament who
-come from that area,

In that regard I would wish the
Minister to give a very clear declara-
tion of what is going to take place. 1
do wish to repeat what I said earlier
that the events in Onissa are only a
pointer, that they only show how the
ruling party, was puffed up with pride
of power and pomp and pelf and all
that sort of thing. How the ruling
party comes to behave egreiously in a
State where possibly the thought that
the political consciousness of the
people was not advanced enough. The
ruling party has tried to get away
with all kinds of thing:. That is why
we say the phenomenon of this most
unprincipled combination functioning
in the name of the Congress-Ganatan-
tra Parishad coalition. That combina-
tion has gone. It is a good riddance
for Orissa. But let us see, at any
rate, that in future we get something
rather clean, something more in con-
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formity with the spirit of the Consti-
tution.

Shri Surendranath Dwivedy rose—

Mr. Deputy-Speaker: Before I call
the hon. Member would it not be bet-
ter if I call one of the parties to the
coalition? Anyhow, let him speak.

Shri Surendranath Dwivedy: Mr.
Deputy-Speaker, Sir....

Shri Lal Bahadur Shastri: Sir, may
1 say something about the last point
to which the hon. Member, Shri
Mukerjee , made a reference. Other
hon. Members also might refer to that.
I would like to clarify the point. We
are soon comung up with a Bill for
the formation of a Committee of
Members of Parliament both of Orissa
and of other States as we did in the
case of Kerala.

"I wanted to make it clear. Under
article 357, powers arg conferred on
the President for framing legislation
for the State,

. Shri Surendranath Dwivedy: Mr.
Deputy-Speaker, no democrat will feel
happy at this proclamation of the
President so far as the State of Orissa
is concerned nor would any one shed
tears that this coalition between the
Congress and the Ganatantra Parishad
is dissolved. It is really shocking to
the democratic sense of the people and
it is a matter of grave concern that
the 1.5 crores of people in Orissa have
been deprived, not for a few days or
weeks but for fourteen months, of
their rights to have an elected as-
sembly. What is proposed to be done
and which is more serious according
to me is that this arbitrary action is
going to be ratified in this august
House. The action of proclamation is
constitutionally untenable and politi-
cally dishonest and I hold that the
situation prevailing just before the
Proclamation did not warrent any such
issue of a proclamation or an ordin-
ance. On the contrary the indecent
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manner and haste in which it has been
done has actually brought about a
stalemate in the State administration.

14.11 hrs.
[SHRI JAGANATHA RAO in the Chair]

The Governor in haste promulgated
an ordinance which has been declared
invalied and I want to know how the
expenditure is being incurred now. It
is very good to say that he did not
draw any money after the ordinance
was issued but how is the Adminis-
tration being run? I am told that
officers are not being paid their
salaries; very essential schemes have
been stopped. If it is not chaos then
what it is? The real constitutional
breakdown has taken place after the
Proclamation had been issued not be-
fore it. They have brought real
breakdown of the Constitution to that
land while there was no breakdown of
the normal situation in Orissa before.

The people of Orissa have not only
been denied democratic administration
for all these long months but they
will be ruled by a set of officers and
men who have no practical knowledge
about the conditions of the people liv-
ing in that part and this will be for a
long period. It is a very serious mat-
ter and I beg of the hon. Members
here to consider this matter dispassio-
nately, rising above petty considera-
tions. 1 say this, not in anger but in
anguish because these people who
have run their State peacefully, with-
out any disturbance at all, are being
deprived of the normal democratic
administration and if in the course of
this speech 1 refer to parties, it is
because I feel that for a healthy poli-
tical development of the country we
should know how we are functioning
and discharging our responsibities.

Let me first all examine the consti-
tutional position. I need not go into
the details of what happened when
this article 356 was discussed in the
Constituent Assembly. Very sweep-
ing and wide powers were being vest-
ed in the President and Members ex-
pressed their apprehension and concern
that they would be utilised for pur-
poses other than administrative stabi-
¥ty and would lead to various compli-
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cations. I have gone through the pro-
ceedings and I read Shri Kamath,
whom we are very much missing in
the House today, and the liberal de-
mocratic leader, Dr. Kunzru, and
many others also saying that such
provisions in the Constitution would,
instead of furthering democracy would
be probably used to destroy demo-
cracy. Therefore, they opposed it
Ultimately when it was adopted, it was
adopted after a solemn assurance was
given by Dr. Ambedkar who was
piloting the Constitution on behalf of
the Government and I will only quote
the relevant portions, with your per-
mission. Dr. Kunzru visualised such
a situation as hag prevailed in Orissa,
This is what he said:

“It may be a matter of regret
if there are too many parties in a
province and they are not able to
work together or arrive at an
agreement in important matters
in the interest of their province,
but however regrettable this may
be, it will not justify, in my opin-
ion, the Central Government in
intervening and wmaking itself
jointly with Parliament respon-
sible for the Government of the
province concerned.”

What was the final reply of Dr.
Ambedkar?

“The proper thing that we
ought to expect is that such arti-
cles will never be called upon in-
to operation and that they would
remain a dead letter.”

They were used six times. He goes
on:

“l at all they are brought into
operation, 1 hope the Preident,
who is endowed with these
powers, will take proper precau-
tions before actually suspending
the administration of the province.
I hope the first thing he will do
would be to issue 8 mere warning
to a province that has erred, that
things are not happening in the
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way in which they were intended
to happen in the Constitution, If
that warning fails, the second
thing for him t0 do will be to
order an election allowing the
people of the province to settle
matters themselves. It is only
when these two remedies fail,
that he would resort to this
article,”

1 was expecting that our hon. friend
Shri Lal Bahadur Shastri, the hon.
Home MiniAer would throw some
light on this and tell us as to what
steps they took when previously
situation of a serious nature was deve-
loping and prevailing. I would also
have welcomed a reference as to what
advice the Governor or the Central
Government gave to the President. Did
they want him to issue a warning to
the State of Orissa? He has made
out no case; he has no case at all.

It is said that this has been done five
times. Some made reference to
PEPSU also. But PEPSU pales into
ingignificance before what you have
done. There was no parallel and no
precedent. In PEPSU conditions were
quite different. The hon. Minister
himself has admitted that the coalition
was functioning well. I have no sym-
pathy with the Parishad or the Con-
gress in Orissa; as I have said before,
I am of the opinion that this coalition
was brought about not to bring stabi-
lity in the administration nor to fur-
ther the socalled socialist pattern of
society of the Congress Party. But if
it did anything, it really stabilised
the vested interests and the fedual ele-
ments which were distributed In the
two parties. It was a marriage of con-
venlence, when they were in difficul-
ties, to share power together. You
know, Mr. Chairman—you come from
that State that the Cabinet was not
only dominated by these people but
there was not a single representative
of the Adivasis or Harijans although
as many as 49 members represented
them in the Assembly. It is the higher
elements of the society that controfled
it fully; this is the soclalist pattern of
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society that emerged. Of couse this
honeymoon has ended without grace.

Shri D. C, Sharma (Gurdaspur):
You were talking about marriage.

Shri Surendranath Dwivedy: I am
only sorry that my friends of the
Parishad fell into this trap and be-
came just a tool in this coalition,
(Interruptions). 1 am not yielding.
They do not know anything about
Orissa and so they better not inter-
rupt, I want to say that in spite of
this, I must give credit, and say that
this administration was running ad-
mirably well. There were no  dis-
sensions between the two parties.
That has been admitted by the Home
Minister himself. There were no
divisions in the Assembly where they
have not voted together, and there
was no occasion to differ on measures
even, because the Congress was always
prepared to concede and, sacrifice its
principles and accommodate the Gana-
tantra Parishad whether in land re-
forms, whether in “Kendupata” or
in giving some more allowance to the
ex-princes’ families and so on, All
these have been conceded by the Con-
gress, There was no friction as re-
gards the implementation of the so-
called socialist pattern of society
which is ultimately the capitalist
programme There was no hitch. Of
course, I hope Shri Lal Bahadur Shas-
tri will not take its amiss when 1 say
that the situation there was not as bad
as in Uttar Pradesh. In Uttar Pra.
desh, the whole administration was
brought to ridicule and vet the Centre
did not interfere because it is their
own party there. (Interruption), Was
the situation in Orissa as bad as in
Uttar Pradesh?

Shri Tyagi: There is nothlng wrong
in Uttar Pradesh,

Shri Surendranath Dwivedy: Your
whole affair is known to everybody;
There is nothing secret. Ewverything
is before the public

Shri Tyagi: It is not a totalitarian
party.

Shri Surendranath Dwivedy: The
rule of your party is in a mess. You
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should be ashmed of your party in
your State. I know that at the present
time, after all—

Mr. Chairman: It is not relevant.

Shri Surendranath Dwivedy: After
all, what have we done? The Presi-
dent’s rule has been brought in. As
the Home Minister said, the Gover-
nor will function through the wishes
of the sovereign Parliament. You
know how this Parliament is busy,
how it is engrossed in national and
international affairs and how  very
little time it has got to go into the
details of the administration. Ts it
possible at all for this Parliament to
go into the details of the problems of
Orissa? It is hardly possible. There-
fore, what you propose to do is, to
delegate the authority to some persons
who will function on bechalf of Par.
liament. Who is he? He is an execu-
tive and so, it is the same bureacratic
rule. So, you cannot compare section
93-rule under the Government of
India Act with this, and say that
some democratic rule is functioning,
It is all humbug The people of that
State are completely at the mercy of
the bureacracy.

I would, therefore, say this most
humbly let us realise this and admit
this. From the speech of Shri Lal
Bahadur Shastri, it is very clearly
established that not because of the
breakdown of the Constitution, but
because of the breakdown of the Con-
gress Party itself, that the Constitution
is being suspended. I make this
delibrate charge. | say that the cons-
piracy was hatched here at the Centre.
which has seen to it that the affairs
in Orissa, that the Assembly in Orissa
that the Government of Orissa, is
carried on in such a manner that at
long last there will be nothing but
President’s rule, It is their cons-
piracy; the Centre's conspiracy. I will
prove it by facts, because it is not
only bureaucratic rule, but for four-
teen months there is no rule, in fact.
After all, for these fourteen months,
the Congress Government here,
through the President, will function
under the advice of the Central Cabi-
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net, and the Central Cubinet is nothing
but the Congress Party So, if we
cannot directly rule in Orissa, we must
indirectly rule from Delhi, 1,200 miles
away. Now, I want to take some
more time of the House. Although I
do not dispute the facts which Shri
Lal Bahadur Shastri has stated—I
think on a serious matter like this,
he should have placed the full facts
and explained to hon, Memberr the
real situation in Orissa—) would like
to say this, Probably, Members of
Parliament will excuse me when I
say that they will think that this is
the concern of the Orissa people only.

Some Hon. Members: No, no,

Shri Surendranath Dwivedy: Ex-
cuse me if I have that impression.
But, is there anything new in the
situation in Orissa? 1 want to know
that. The Minister himself has ad-
mitted one thing. After the 195Y
election, the Congress was only a
minority of 56, Yet, how was the
Government formed? The Minister
says that the Government was formed
and was assured of the support of
some members, and how did the Com-
munist friends at that time behaved.
Their role was not quite—

An Hon. Member: Democratic.

Shri Surendranath Dwivedy: It was
according to their own standard. But
I want to ask. even on the 6th April,
1957, when the minority party, the
Congress, was asked to form the Gov-
ernment what wag the support of the
Congress Party? Was it a majority
support? No. The Governor himseif,
Shri Bhimsen Sachar, who is a Con.
gressman, said this. What did he say,
at the oath-taking ceremony? He
said:

“According to the most rigid
calculation, The leaders of the
Congress Party appeared to me to
possess the solid support of 65
members.”

It was a minority. Yet, the Centre at
that time did not worry whether the
Constitutional requirements werc be-
ing satisfied Did it No. The Gov.
ernment was allowed to go on and |t
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ran for two years. I would not go
into the details as to how it ran for

two years, My hon. friend
Shri H. N. Mukerjee has
quoted Shri Mahatab, I am glad

that Shri Mehtab has admitted at last.
In Oriya, there is a proverb which
Bays “Vruddha Veshya Tapasvini”,
That is, a prostitute, when she becomes
old, talks of hermitage, sanyas, etc, I
am glad that he had admitted it but
he should also have stated that in that
article that all that was done was
done with the full concurrence of the
Congress high command. That would
have been proper for him to admit,

Shri H, N. Mukerjee read out cer-
tain portions from the article of Shri
Mahtab, I would like the House to
know one essential portion of the arti.
cle wherein Shri Mahtab says:

“....the method
the party wasg
the entire body
State”,

followed by
demoralising
palitic  of the

After this Prayaschitta, he comes for-
ward with some formula and says:

“Not only the pledge of the
member to the party is broken
but also” disrespect is shown to
the clectorate”.

This is what Shri Mahtab has said
in the article, but the same Shri
Mahtab, when we accused him and
asked. ‘Why are you forming a mino-
rity Government? Why are you tak.
ing away or bribe members of other
parties? It is not Parliamentary eti-
quette and it is against democracy,”
he said on the 26th March, 1957—it
suited him then to say so—as follows:

A member is not attorney of
his constituency. Ne is to repre-
sent all the people of Orissa and
he is free to act as his concience
dictated in the best interesis of
the State...."”

It may be the Congress, Ganatantra
Purishad or anything. This was the
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real time for those people to consider
where they were drifting. The worst
period, I would say, was April-May,
1958, a year after after, the Congress
Ministry came into office; the bluff and
bribery did not work. The adminis.
tration came to a standstill, Arrests
were made, The House is well aware
of the situation. There was resentment
all over the country as has been ad-
mitted by Shri Lal Bahadur Shastri.
The Ministry was defeated in the
Assembly and then actually on the
27th April 1958, the Congress Party’s
position was reduced to only 61. 1
would just say that in this game the
now so-called dissidents were also
with Shri Mahtab.

Mr. Chairman: The hon. Member's
time is up. He has taken 20 minutes
already.

Shri Surendranath Dwivedy: I have
to cover many more points, Sir.

Shri Goray: He is the only Member
who is speaking with some knowledge
it seems.

Shri Asoka Mehta: We would like
to hear you also, Sir, when you vacate
the Chair,

Shri Tyagi: It is more of an election
speech.

Shri Surendranath Dwivedy: It is
very inconvenient for the hon. Mem.
ber, I know. As 1 said, there was
great resentment expressed all over
the country, and what did the Con-
gress High Command do on this occa-
sion? They asked Shri Mehtab to re-
sign. Shastriji is not present at the
moment, but this will be given to
him. To remove the misgivings from
the minds of the people that Congress
wants to stick to power by any means,
the Congress High Command called
on Shri Mahtab to resign on this occa-
sion. Shri Mehtab submitted his
resignation all right, but he said in
the resignation letter: that although
he commanded a majority, he was re-
signing because the High Command
wanted him to resign.
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What did the Governor do? The
Governor played a constitutional
trick in the sense that whereas the
constitutional obligation is that as
soon as a Ministry resigns, it should
be accepted and the Ministry will be
asked to continue till alternative ar-
rangements are made, here the Gov-
ernor said, “I keep your resignation
pending”. It was pending and he ran
to the Home Minister and the Prime
Minister who are again members of
the High Command unfortunately and
also the Government. The Governor
came and consulted them and told Shri
Mahtab that he should withdraw his
resignation. When he invited other
opposition parties, he did not invite
them for forming alternative Govern-
ment, but he said, I want to asscss
the situation”. Naturally, in assessing
he found that he was not satisfied.
According to the Constitution, if he is
not satisfied, he may not call upon
them to form a Government. Although
at that moment the oposition was in a
position to form an alternative Gov-
ernment, no opportunity was given
and for a year they carried on,

Shri Sinhasan Singh (Gorakhpur):
On a point of order, Sir, May I know
whether the action of the Governor
can be criticised in this House like
this, saying that he kept the resigna-
tion pending, he contacted the Gova
ernment of India and so on?

Shri Surendranath Dwivedy: These
are facts; I am not criticising.

Shri Goray: This is a statement of
facts.

Shri Tyagi: It can be criticised.

Mr. Chairman: 1 understand the
hon. Member as referring to the
events that took place; he is not cri-
ticising the action of the Governor as
such.

Shri Surendranath Dwivedy: One
has to draw his own conclusion; 1 am
only placing the facts. Even after all
this, it was not possible for them to
carry on even for a year. By April,
1959, there was crisis after crisis. It
was almost a standstill condition in
the State. 1 think it was another
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occasion when the warning should
have been issued and fresh elections
called for. I would just quote a very
interesting passage from the States-
man of April, 1959.

Shri Tyagi: He has taken enough
time.

Shri Asoka Mehta: Why do vou
want everything to be covered up?

Shri Surendranath Dwivedy: 1
quote:

“The Assembly has been very
disorderly; the rein on the Ser-
vices has been slack; on all impor-
tant matters of policy such as on
land, mincrals and decentraliza-
tion, there has been temporizing.”

While discussing whether coalition
was desirable, it went on:

“Elections are expensive; but
effor's to avoid them may in the
long run, prove much more so, in
money as well as in principles and
morale.”

Shri Tyagi should say whether these
things have really happened or not.
This was the time when the Central
intervention should have been really
done. They did not intervene and
then this contract of marriage with
the Ganatantra Parishad was made.
This was not done not because of good
coming to the State, because as will
be clear from their public statements,
both the parties were not prepared to
face the election. Ganatantra Parishad
was afraid that fresh elections prob-
ably would adversely affect them and
the Chief Minister made a statement
that it is not going to emerge better
for the Congress. So, it was not a
matter of stabilising the administra-
tion, because they were afraid of the
people. Because you were afraid of
the people, you continued in this
fashion and ultimately you brought us
to this very unfortunate deve'opment.

1 think Shri Tyagi will support me
now. I come to a very serious aspect,
viz.,, how far the Congress Party can
interfere in the administration. The
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powers under the Constitution. He
has to follow a certain procedure. The
coalition Ministry resigned in Pebru-
ary, but from November 20, 1960, the
Governor was ordered by the Congress
Party to bring about a situation when
there will be a break-down of the
Constitution.

Shri Achar (Mangalore): On a point
of order. This is going too far. What-
ever the other aspects may be, he is
going to the extent of saying that the
Governor is ruled by the Congress
Party.

Shri Sarendranath Dwivedy: 1 did
not say that the Governor is ruled by
the Congress Party. The Congress
Party has passed a resolution, which
ultimately created a feeling as if they
are ordering the Governor.

Shri Achar: What does it amount
to?

Shri Surendranath Dwivedy: 1f
Shri Achar is not salisfied, T will
quote the resolution adopted on 20th
November, 1960 by the Orissa Cong-
ress Commitiee. It says:

“ . . the coalition should be
dissolved conveniently soon after
the next annual budget is passed
and at least 8 to 10 months before
the general election in order that
the coalescing parties prepare
freely for the verdict of the olec-
torate. The P.C.C. further re-
quested the leader of the Cong-
ress Assembly Party”— Shri Tyagi
to note—"to approach the Gover-
nor for President’s Rule for the
period between the dissolution of
the Ministry and formation of the
new Ministry after the general
election.”

So, on 20th November, 1860, they
were conspiving to bring about ®
break-down of the Constitution.
When it was known that such a situ-
ation was being deliberately created
in the State what was the Governor
doing?! What was the central autho-

rity doing?
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Shri Asoka Mehta: Conniving.

Shri Surendranath Dwivedy: What
report they received from the Gover-
nor, I want to know. Did he tell them
that these people are conspiring to
break the Constitution? Did he re-
port it to the President and did the
Centra] Cabinet take cognizance of
it? This is the height of irresponsi-
bility, I would say. In such a mat-
ter, when a deliberate attempt was
made to break the Constitution, you
kept mum because it suited your own
party Interests and the Governor is
following the decision of the Cong-
ress Party. The decision of the Cong-
ress Party is being followed in toto by
what has been done afterwards.

I would not go so far as to say that
you want dictatorship in this coun-
try, but I would like to express my
apprehensions on this occasion. In
the Weimar Constitution of Germany,
the 48th clause was there, under
which special powers were given as a
safeguard to democracy. But Hitler
used those powers to destrov demo-
cracy. By the way you have utilis-
ed this article, you are really placing
democracy in danger and this comes
at a lime when the whole world is
looking at the democratic develop-
ment of this country, when we are
taking pride that whereas in other
countries, the Constitution has broken
to pieces, there we, the people of
India, are marching forward with
faith in democracy. It is a disgrace
and a shame.

The last thing I want to say is
this. It is very much in the air now,
that tharr mry be a mid-term elec-
tion and there may be an alternate
Ministrv. T want to know  that
definitely.  Although the only course
left now is to arder elections imme-
diate'v, the time factor has to be con-
sidered. What is the time factor?
The bifurcation of constituencies has
o take place. Then the rains would
be coming in between. If you want
to go through all those procedures
and if you do not want to hoodwink
the electorate, then more time should
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be given to the people to prepare
themselves for the elections. My own
feeling is that proper facilities can be
given only after the rains, that is,
after October or November; that
means, only three or four months
prior to the general elections. So,
although election is desirable, it is
not a practical proposition. You want-
ed this thing to happen like that, and
it is known to all. Now, if elections
are held in November, we will have
two elections, which will be a great
strain not only on the people but on
the administration as well. But we
iook it for granted. As I said, we are
not happy. We are dissatisfied and
we do not want President's rule,
which is something which is imposed
on us. But probably there we are
helpless. Now the Ganatantra
Parishad comes forward to say “We
want mid-term elections”. I am also
told that the State Congress Presi-
dent is coming and lobbying here to
see that mid-term elections are held.

Now, are you going to decide this
for the party advantage of the ruling
party, whether the Ganatantra
Parishad or Congress, or are you going
really to give proper scope to the
people of the State? How are you
going to decide it? I want a categori-
cal reply to this question: are you
going to have mid-term elections? If
you are going to have mid-term elec-
tions, then people would like to know
when they are to face the election.
Let it not be sprung as a surprise.
You wil] throw a surprise on the
people and say: ‘“we are going to have
mid-term elections after a month” and
then that will be the end of the whole
thing.

I, therefore, say that this is a very
serinus matter which the whole House
should take ino consideration. 1
appeal to hon. Members not to approve
of this proclamation but to agree to
the amendment which I have placed
before you.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
I beg to lay a copy of the Summary
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of the report of the Governor of
Orissa to the President. [Placed in
Library, Ses No, LT-2709/61].

Shri Braj Raj Singh (Ferozabad):
At this time?

Shri Mahanty: It may be circulat-
ed.

Mr. Chairman: The hon. Members
may take copies from the publication
counter.

Shri P. K. Deo;: It is too late.

Mr. Chairman, specially at this time
when all the eves of the world are
rivetted at the working of the biggest
democracy of the world, I do not
think it would be proper for this
House to endorse the bureaucratic
encroachment on the democratic right
of a section of the people. Last time,
when this House debated the procla-
mation of the President, taking over
the administration of Kerala State, we
thought that was the last occasion.
But, Sir, even today when there are
so many problems to be solved.
specially when the Third Five Year
Plan is poing to be implemented, to
deprive the people of Orissa a demo-
cratic set-up is really very sad.

The President in his proclamation
has mentioned:

“I am satisfied that a situation
has arisen in which the Govern=-
menty of that State cannot be
carried on in accordance with the
provisions of the Constitution.”

The President says that he is satisfled
that a situation has arisen for which
he has reccived a report of the Gov-
ernor and that he has come to this
decision after earefu]l consideration.
Sir, 1 beg to submit that before this
House endorse this proclamation of
the President this House should have
been, in poizsession of the very report
or the gist of the report of the
Governor which helped the President
in arriving at that decision. Though
the gist of the report has been placed
just now, it is rather too late and it
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[Shri P. K. Deo]

is difficult for me to utilize it for my
own observations.

As pointed out by the hon. Minister,
Shri Lal Bahadur Shastri, in 1957
elections in a House of 140 members,
the Congress had a membership of
only 56, Ganatantra Parishad 51,
Praja Socialist Party 11, Communist
9 and the rest were smaller groups or
Independents. Under the circum-
stances, the only alternative left for
any party at that stage was {o form
a coalition government. But it was
very sad that the Congress party did
not st'ck to the ethical principle: and
threw to winds all the democratic
conventions and principles and started
purchasing members from the ppposite
camp and there was regular horse
trading of Orissa M.L.As. It is a dis-
grace. It became very difticult for the
Members of Parliament from that
State to introduce themselves before
the people that they are the represen-
tatives of the people because the
morality in public life of Orissa was
at such a low level.

Shri Tyagi: It is rather a serious
motive that my friend is attributing
—‘purchasing’. It casts an aspersion
not only on the head of my party but
also on tnose hon. Members whom he
attributes to have been purchased.

Shri P. K. Deo: Nobody was pur-
chased by the Ganatantrag Parishad.
So, it does not affect my party.

In the hope of fishes and loaves
members elected on different tickets
crossed the floor and joined the party
in power. It is a fact, and, as pointed
out by the hon. Minister, this sort of
Government could not be carried on
for long and, at last, in a prestige vot-
ing the Congress Government was
defeated by a margin of 8 votes. It
was called a snap vote. Immediately
after that, there were two bye-
elections and the Ganatantra Parishad
had the distinction, hag the privilege,
to fight against the Raja of Kaonjhar's
son as the Congress candidate and it
defeated him severely at the polls in
his former State. In the next bye-
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election the Ganatantra Parishad
Farishad candidate was the only
Muslim Member of the Orissa Legisla-
tive Assembly and in spite of the
communal propaganda by the Con-
gress side he was returned with =&
thumping majority from, Sir, your
Parliamentary constituency.

All these circumstances compelled
th¢ Congress then to give a call for a
coalition government and at that time
in the Assembly most helplessly the
then Chief Minister asked for co-
operation and asked which party
would be coming forward for taking
part in a coalition Government. The
Ganatantra Parishad responded to the
call and the coalition Govorrnment was
frrmed.

fne coaiition was never a marriage
of convenicnce. The coalition was
formed on a definite and progressive
2} yecars' programme. The programme
was placed hefire the country and
had the approval of all sections of the
people. Even Pandit Jawaharlal
Nehru, the hon. Leader of the House,
had to say that the Ganatantra
Parishad is something more than a
rulers’ party. It is a popular party
of the western districts of Orissa.

Shri Surendranath Dwivedy: 1t is
representative of the Adivasis.

Shri P, K. Deo: Yes, it is represen-
tative of the Adivasis. This is what
he has said in his monthly press con-
ference.

At that time even though there was
some opposition in the AIC.C. from
my hon. friends, like, Shri Ansar
Harvani and Shri Shyam Nandan
Mishra, Shri Bijayanand Patnaik, who
was a member of the AILCC., said
that under the circumstances it was
inevitable to have a coalition govern-
ment. At that time he claimed him-
self to be the main arcl.itect of the
coalition government.

The taste of the pudding lies in its
eating. Let us see what the achieve-
ments of the Coalition Government
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are. If you see the achievements of
these 21 months, you will find that
the most controversial Land Reforms
Bill with a ceiling of 25 standard
acres, probably the lowest in the
country, was passed in the Orissa
Legislative Assembly and was going
to be given effect to. Anti-corruption
measures were taken and given effect
to more rigorously. The separation
of the executive from the judiciary
which was put in cold storage all
these years by the Congress Govern-
ment was given immediate effect to.
A Pay Commission was appoinied to
go into the conditions of service and
pay scales of the staff and the report
of Pay Commission was fully imple-
mented. Similarly, democratic decen-
tralisation of power into the hands of
the people, hat is, Panchayati Raj, is
the greatest gift of the Coalition Gov-
ernment to the people of Orissa.

Then, this period was a period of
rapid industrial growth in all the dis-
tricts with special consideration to the
backward districts. In the field of
education also, rapid strides were
taken and several colleges were
started in various backward districts.
At the time there is no district in
Orissa without a college, Two medical
colleges, one at Burla and the other
at Barhampur, and one engineering
college at Rourkela were opened,
Besides these there are several other
achievements.

The most authentic report on the
working of the Coalition Government
would be available from the Gover-
nor's Address which was presented to
the Orissa Legislative Assembly the
other day. The Governor says in his
Address:

“The year 1960-61 has been a
year of many achievements in our
State and we can legitimately look
back with pride.”

He concluded by saying:

“Successful implementation of
that plan will lead us to the
threshold of the take-off stage
and result in a self-generating
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economy. All this requires poli-
tical stability, harq and disciplin-
ed work."”

Throughout his speech he has been
harping on political stability. It was
always the interests of the State that
were considered first by the party;
it was never the party interest which
stood in the way of the development
of the State.

Lastly, the Governor at an enter-
tainment to the out-going Ministers
says—this is a report published in the -
Hindusthan Standard—

“The members of the outgouing
Coalition Cabinet were guests of
the Governor, Mr. ¥. N. Sukthan-
kar, at a luncheon yesterday at
Raj Bhawan. Secretaries of the
various departments and other top
officials were also present.

In a brief speech the Governor
is reported to have remarked that
after the formation of the Coali-
tion Government considerable
progress in the execution of the
various development plans had
been made. The Governor advised
the Secretaries and top officials
to keep up the tempo of progress.”

From all this you will find that these
21 months was a period of progress
all round in the State of Orissa.

I fully appreciate my hon. friend,
Shri Hiren  Mukerjee's  poetry,
rhetoric and English phrases, but at
the same time I beg to differ from
him as he is not consistent with
realities. It was never a marriage of
conveunience. The whole basis of
coalition was a progressive programme
which they have tried to implement
in the short period of 2§ years.

Now let us see what stood in the
way and why this coalition came to
a certain conclusion even though two
days ago the motion of thanks on the
Governor's Address was passed in the
House by a thumping majority and the
House fully endorsed the Governor's
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Address. Immediately after that what
~circumstances were created that stood
jn the way of the functioning of the
~Coalition Government? In this con-
nection, with all humility, I beg to
submit that the whole trouble started
"because the Ministry was strict and
the administration was carried on
without any frown or favour. Those
opportunists who claim to be the
kingmakers of Orissa and who claim
that they can do and undo things at
- their own sweet will could not be
pleased. They could not take undue
advantage which they were used to in
an unstable political atmosphere. It
ic this group, as you know, which dis-
crediteq Shri Nabakrishna Chaudhuri,
the former Chief Minister of Orissa
and brought Shri Hare Krushna
Mahtab from Bombay. It is this group
which successfully condemned  Shri
Hare Krushna Mahtab and are now
trying 1o boss over the party.

1458 hrs,

[MR. DepUTY-SPEAKER in the Chair]

I would be failing in iy duty if T
do not mintion the name of Shri
Bijavanand Patnaik. The whole
trouble started on his buing clected
as the President of the P.C.C. Last
year while taking part in the debate
on the Demands of the Ministry of
Commerce and Indusiry 1 had the
privilege of drawing the attention of
this House to Shri Bijavanand
Patnaik's various mala fide actions.

Dr. Samantsinhar (Bhubaneshwar):
Te uwny that about a gentleman who
is not here . . . ,

Mr. Deputy-Speaker: 1 was going
to =stop him from savine that. The
objection is valid. I wi!l requoest the
hon. Member not to cast reflection on
a person who is not here.

Shri P. K. Deo. The whole thing
started from that very person . . .
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Mr. Deputy-Speaker: He may
accuse the Government, the Party, or
whomsgever he likes, but not one
particular individual who is not here,
because he is not here to answer those
charges.

Shri P. K. Deo: I will not mention
the name. It is the President . . .

Shri Datar: Anyway, the words
‘mala fide’ should be expunged.

Shri P. K. Deo: They should be
explained. 1 am going to explain
them . . . (Interruption).

Mr, Deputy-Speaker: Order, order.
He should not take upon himself to
dilate upon the same matter just
because the hon. Home Minister asks
him when I have just now particular-
Iv pointed out that this is not in order
He should not refer to that.

As to the question whether this
should be expunged or not, I was
rather reluctant because the hon.
Memher was  saying that he had
pointed this out in the House earlier.
So if it has already come there T will
look into it and decide whether it
really requires something to be done.
But ‘male fide' is not a word which is
objectionable.

15 hrs.
An Hon. Member: Expunged?

Mr, Deputy-Speaker: Not for ex-
planation, but for expunction.

Shri P. K. Deo: Tf the Minister is
not acquainted with facts, I may re-
pcat, in this very house T have spoken
regarding Rs  6,60,000

Mr. Deputy-Speaker: 1 have
advized him not to do so.

Shri P. K. Deo: I am explaining.

Mr. Deputy-Speaker: Even if 1
azk him not to do that, would he go
on becaure the Home Minister has
just pointed out that out?

Shri P. K. Deo: I am sorry. Various
misdeeds of this . . gentleman ...
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‘M, Deputy-Speaker: Again, I am
asking him to avoid referring to that
gentleman. He is putting forwanrd the
same thing. He can criticise the Gov-
ernment, the party or any body col-
lectively, but not individually.

Shri P, K. Dea: There are persons
on whom the Government had to take
strong action according to rules. This
gentleman's mining leases were can-
celled the other day because the
royalties could not be paid and the
labour laws could not be properly
implemented. This was the last straw
on the camel's back and naturally,
these self-seekers were infuriated and
they were determined to sec the end
of this coalition Ministry. As I point-
ed ouy earlier, the whole thing started
with the eleclion of the P.C.C. A vote
of no-confidence was passed against
the P.C.C. President and as soon as
tre seat was vacated, some one, all
of a sudden jumps to the seat, he
usurps the seat and declares himself
to be the P.C.C. President. 1 do not
think there is any such rule in the
constitution of the Congress. When a
vacancy arises, there is a notification,
the returning officer calls for applica-
tions, there is a scrutiny and then
there is voling. Whoever secures a
majority of the voles is automatically
eiceted.  But, nothing was done. As
socn 53 a vote of no-confidence was
pa:scd, he jumped in and usurped and
he dedlares himscelf President of the
P.C.C and gives notice to the Chief
Minister.

Mr. Deputy-Speaker: There ought
not to be any void.

Shri P. K. Deo: There is a new
thing. We have to learn many new
things.

An Hon, Member: That is direct
action.

Shri P, K. Deo: He gives notice to
the Chief Minister that the Congress
bas no confidence in you and under
these circumstances.....
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Shrimati Parvathi Krishnan (Colm-
batore): It is gsomething unusua] in
the Congress.

Mr. Deputy-Speaker: Order, order.

Shri . K. Deo: The Chief Minis-
ter refers the matter to the Congress
High Command and the Congress
High Commang instructs the Chief

‘Minister to carry on the coalition till

such time as they decide to put &h
end to this coalition. This put the
Finance Minister in a very awkward
position. Rightly he thought, if this
coalition is going to come to an end,
why should he present the Budget in
the House, let the Government which
will implement the Budget prepare
and present the Budget in the House
and that would by none of his bussi-
ness. So, taking iito consideration all
the democratic pinciples and conven-
tions, he himsel! rightly decides not
to present the ‘3udget in the House.
That precipitate ] matters and this
coalition came to a sudden close. In
this connectitn the whole situation as
it developed and various things as
they unfolded themselves, as time
passed, bring us to the conclusion that
always the party intercst was placed
above the state interests,

In this connection, it would not be
improper if I quote g few passages
from the correspondence that passed
between  Shri Hare Krushna Mahtab
and Shri Bijoyanand Patnaik which
was published and circulated to all the
Members of this Hause.

An Hon, Member: This House?
Shri Goray: It came to us.

Shri P. K. Deo: [ have got it. Shri
Hare Krushna Mah'ab jn his D.O.
letter  dated 25th  February, 1960
wriles 10 Bijovanand Patnaik,

“After 1 had a talk with you on
the 23rd night, 1 thought over the
matter and wrile ou! the note
which was not ready when you
met me yesterday in my retiring
reom.”

This is the note. I would like ...



3697 Resolution re:

Shri Tyagi: On a point of order,
»ir, I thought that correspondence of
this nature was rather privileged.
The relationship between a party
leader outside and a leader in the
Assembly is that of a husband and
wife and the letters cannot be read
in a public forum like this.

Shri P. K. Deo: This is most im-
portant: only two lines.

Mr. Deputy-Speaker: Order, order,

Shri Surendranath Dwivedy: Their
relationship was more than that of a
husband and wife; it is more intimate
than that.

Mr, Deputy-Speaker: Order, order.
There ought not to be any pun on the
phrase husband and wife. We have to
sec whether it is admissible or not.
Who circulated this? The hon. Mem-
ber stated that this was circulated to
the Members of this House. Who
circulated it?

Shri P. K. Deo: Shri Bijoyanand
Patnaik and Shri Hare Krushna
Mahtab: both.

Shri Goray: It came by post.

Shri Braj Raj Singh: We have got
it.

Some Hon. Members: We have not.

Mr. Deputy-Speaker: Even if it is
circulated among the Members, we
have to see the propriety of its being
discussed here in the House. That is
not enough ground that because some-
body circulated it to the Members,
therefore, it automatically becomes. ..

Shri P. K. Deo: The whole quarrel
started from here. It came to a head,
to the breaking of the coalition.

Mr, Deputy-Speaker: Independent-
ly of that, even if, according
to the hon. Member, this was the root
cause, then to, we have to decide
according to our rules and regulations
whether it is admissible or not.
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Shri Braj Raj Singh: May I sub-
mit, Sir, that that matter has been
the subject matter of certain ques-
tions in this House?

Shri P. K. Deo: It was published
in the papers.

Shri Tyagi: For your ruling, I may
submit, Sir, I think the leader of the
legislative party, his conduct, can be
discussed. Every time, I find it is the
party outside and their office. That
is not the subject of discussion here.
What thceir attitude was is not the
concern of Parliament. Their repres-
entative in the legislature and his
condut can well be discussed. No-
body says that is not at fault. You
may discuss that.

Shri P, K. Deo: The whole
correspondence was published in the
papers.

Mr. Deputy-Speaker: Not two hon.
Members at a time: let us be clear.

Shri P. K. Deo: The whole corres-
pondence appeared in the newspapers.
There is no harm if I quote from a
newspaper. It is n publc document.

Shri Jaganatha Rao: How is it

relevant?

Mr. Deputy-Speaker: What is the
object behind it?

Shri P. K. Deo: Let me read it.

Mr. Deputy-Speaker: If it is read
out, then, therg is no question of my
giving any decision.

Shri P. K, Deo: This is the main
reason for the breaking of the coali-
tion.

Mr. Deputy-Speaker: I am just
requesting the hon. Member to tell
me how it is relevant to the present
discussion. And then, secondly . ..

Shrl P. K. Deo: The main dis-
agreement started from this point
He wanted to put up certain industries
which were denied. It is cleas.

Shri Tyagl: Still turther, if any-
body wanted industries, that has
nothing to do here.
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Mr. Deputy-Speaker: The hon.
Member says that somebody wanted
to start an industry, he wanted per-
mission or licence or permit, what-
ever it was desired. That is what 1
could guess from the words that have
been uttered. Perhaps that was not
given, and therefore, he started this
trouble. That is why I was rather
nervnus. Because, the Home Minister
while making preliminary remarks has
said that some of the Members of the
Congress wanted that this coalition
should not continue. Exactly that was
why Shri Asoka Mehta interrupted
him and then too, it was explained by
the Home Minister that some mem-
bers in the Congress party desired
that this coalition should be discon-
tinued. The hon. Member, so far as I
can make out, has tried to explain
who those members were, what was
their objective, what was passing in
their mind and what motivated them
to ask for this. This is the explana-
tion of that, and I feel that I cannot
stop any reference to that.

Shri P. K. Deo: Thank you. In
this note, Shri Hare Krushna
Mahtab

Mr. Deputy-Speaker: If 1 feel even
afterwards that that ought not to have
been allowed, then 1 can decide and
even order it to br expunged.

Shri P. K. Deo: This note was
compiled by Dr. Maltab after the talk
with this gentleman. In the note, he
says:

“In order to bu'ld ur Congress
organisation on a strong basis to
be able to secure a large number
of seats in the next general elec-
tion, the Congress organisation
should be based upon some definite
industrial programme. Each dis-
trict particularly .n the ex-State
areas should have at least one
industry which is to be run by
Congressmen, and through these
industries, Congressmen will come
in contact with the people and
thus exercise their influence over
them. About the second point,
Shri Patnaik explained that the
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industries to be started in the dis-
trict will be managed by the Tube
Mill Ltd. which will contribute
controlling finance, the remaining
finance is to be raised from the
local people by Congressmen.”,

Shri Tyagi: I am afraid that it Is
not a genuine letter.

Shri Braj Raj Singh: How can he
be afraid without knowing the details?

Mr. Deputy-Speaker: I am sure
the hon. Member has taken precau-
tions that these are genuine letters,
and then he ought lo be prepared to
place them on the Table of the House.

Shri P. K. Deo: Yes, | am ready.

Shri Ansar Harvani: It may be
placed on the Table of the House. We
can never imagine a Congressman
writing such a leltcr

Shri Braj Raj Singh: You do not
know what Congressmen are.

Mr. Deputy-Speaker: Order, order.

Shri P. K, Deo: To this, Mr, Patniak
replies:

“If, however, you have neither
the will nor the courage for it, I
must proceed in my own way
ceaselessly and fearlessly to
achieve the party's objective. The
choice is yours. There is no mia-
wry."”.

So, he wanted to build up a Congress
organisation by having a chain of in-
dustries, and he having the controlling
finance.

Shri Asoka Mehta: Run by Con-
gressmen.

Shri P. K Deo: And those were to
be run by the Congressmen. The Chief
Minister did not agree to it, and the
whole trouble started, and it came to
a head when this gentleman was elect.
ed as the chairman of the P.C.C.

Mr. Deputy-Speaker: The Chicf
Minister also wag of the Congress
organisation.
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8hri P. K. Deo: Yes, but he became
strenger unlike others.

Shri Surendranath Dwivedy: This
man became the president; he asked
the Chief Minister to resign.

Shri P, K. Deo: The last letter of
Dr, Mahtab to Shri R. N, 5. Deo the
Finance Minister, before the actual
break-up of the coalition would be of
interest to this House. Dr, Mahtab
has mentioned in his letter to  Shri
R. N. S. Deo how difficult it is
for him to continue as Chief
Minister, in view of the pressure
tactics of certain groups in the Con-
gress for their own gains. From this,
it is obvious that there was pressure
tactics, There was a group inside the
party, and they wanteq to control the
finance and the destiny of the State
and have their own say in all fields
of activity, When this could not be
done, he came to the decision that
this coalition should not continue,

So, I beg to submit that the interests
of the State were never considered.
The interests of the party and the
interests of the individuals always ran
supreme over the interests of the
State,

In this connection, it would not be
out of place to say that this gentleman
who is the financier of The Link. He
along with certain groups of my com-
munist friends is trying to capture the
Congress organisation in the garb of
Congressmen,

8hri Chintamoni Panigrahi: I repu-
diate this charge. I belong to the State,
and, therefore, I know it.

Mr. Deputy-Speaker: When there
was a reference to Congressmen all
along, the hon. Member was silent.

Shri Chintamoni Panigrahi: He said
somcthing about The Link,

Mr. Deputy-Speaker: We have to
listen to him, even when he brings in
communists also.

Shri P. K. Deo: The editor of The
Kalinga was a communist candidate
for the Lok Sabha seat in 1952, that is,
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Shri Man Mohan Mishra. The mana-
ger, Shri Baidyanath Rath was a com-
meunist M.P. of the Rajya Sabha till
the other day, and he i a communist
member, Shri Baishnab Charan Pat-
naik was a Communist M.L.A., and he
was my colleague, and we were toge-
ther for five years in the local Assem~
bly, These people have now come in
the garb of Congressmen, It is a pure-
ly domestic affair. Of course, this
relates to the Congress organisation,
and I have nothing to say, but as they
are the largest party guiding the des-
tiny of the country, I request them to
take a serious note of caution in this
regard.

Mr., Deputy-Speaker: I hope the
hon, Member is now trying to con=-
clude. He has already taken about 34
minutes,

Shri P. K. Deo: Regarding mid-
term elections, though my party is
anxious that this opportunity for the
revival of the parliamentary system of
Government and the rule of the people
by the people for the people should
be had at the earliest occasion, yet, it
has to be judged from the practical
point of view. We find that the bifur-
cation of constituencies will take about
a month or so, Then, it will be very
hot, and it may not be possible to have
the mid-term elections. The only timg
for mid-term elections would be im-
mediately after the rains, and if that
suits everybody, we shall be glad to
have the elections at that time.

Dr. Samantsinhar: Before speaking
anything on the Proclamation of the
President regarding the political situa-
tion in Orissa, I have to say something
about the statement made by my hon.
friend Shri Surendranath Dwivedy.
He was anxious to have the democra-
tic form of Government in the State.
Also, in his speech, he criticised the
Centre and also the Congress High
Command to show how they have been
indirectly interfering in the adminis-
tration of the State, and how they are
trying to administer the State from
here.
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You know, Sir, what the party posi-
tion in Orissa has been after the gene-
ral elections. The Congreas High Com-
mand as well as the Centra]l] Govern-
ment have always tried to have a
democratic form of Government in
that State, and they have given every
chance to every political party to
have a democratic form of Govern-
that State. So, neither

ment in
the Congress High Command
nor the Central Government

have interfered in the administration
of the State; rather, they have tried
to help in the administration of the
State by their own people.

Shri Surendranath Dwivedy also
expressed the desire that there should
be early establishment of democratic
form of Government in that State. I
also agree with him on this point,
because we are all sorry that in the
greatest democracy of the world, that
is, in India, any State should be ruled
not by a democratic form of Govern-
ment but by bureaucracy. But, when
saying this, Shri Surendranath Dwi-
vedy looks also to his own party inter.
est, and he says that they should have
time to be ready for the elections; it
is also stated that it would be very hot
in a month or two, then, there will be
rains . . .

Shri Surendranath Dwivedy: 1
never said that. I only said that if the
elections are to be held, let them be
held at any period which is convenient
to the people, not to any party.

Mr, Deputy-Speaker: Probably, all
agree that the electiong should be held
after some time, and that means gene-
ral elections,

Dr. Samantsinhar: If all are anxi-
ous to have a democratic form of Gov-
ernment then, the elections should be
held as early as possible. Why refer
then to the rains, or to summer, or to
the convenience? Even at this time,
every thing is ready for the elections.
1t is not as if the voters' lists are to be
prepared, We must have elections on
any date in such instances. So, they
should also be prepared for this and
meet the people for their verdict.
While criticising the Congress and the
other party which formed this coali-
tion, he also looks to the interest of
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his party; that is the process of those
who do not want to take responsibi-
Ity, but only want to criticise.

However, under the circumstances,
the position is now well explained and
I need not go into details. What the
President has done with regard to the
administration of Orissa is a good
thing. There was no other way open
to him except to take over the admin-
istration of the State. According to
the Constitution, on the report of the
Governor and other facts that were
available to him, he has taken over
the administration of the State. You
know that before the Chief Minister
tendered his resignation, the Orissa
State Congress Committee had passed
a resolution, Subsequently, the Orissg
Congress Legislature Party also passed
a resolution asking the Chief Minister
{0 resign immediately and not form an
alternative government. After that,
the Governor also asked other party
leaders if they could form an alterna-
tive government. But no party was
willing to form a government. So it
is not a good thing to criticise the poor
Governor saying that he has cast off
democracy and wanted to have a bur-
eaucratic government (Interruption).
He has tried to his best to see that
the democratic apparatus should func-
tion there, but when the parties were
not prepared to take the responsibility,
he had no other way but report to the
President to issue this Proclamation.

So under the circumstances, the
Governor was perfectly right, and the
President has done a good thing in
taking over the administration of the
State. In the context of the demo-
cratic form of government it is very
difficult for the Governor or the bur-
eaucracy to run the Government, be-
cause during all these ten ycars we
have been functioning under the de~
mocratic system of government and
our society and our people are accus-
tomed to that sort of government.
There is no doubt that there will be
difficulty for the people in having their
grievances redressed through the Gov-
ernor or through the bureaucracy. But
when there was no other way and
when that was the only solution, we
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will have to accept it. I hope the Cen-
tre would do the needful to see how
best the administration of the State
-can be carried on in a democratic way.

Shri Mahanty: I should confess 1
am speaking more in regret than in
.anger or in frustration.

An Hon. Member: In anguish.

Mr. Deputy-Speaker: Others did
like that.

Shri Mahanty: I am speaking in
sorrow. But I am glad to find that is
the universal feeling also, My regret
and sense of sorrow owes to the fact
that personally I had to do my humble
bit in bringing about the coalition
Ministry in Orissa which, according to
us, was the inevitable pattern of gov-
ernment. Therefore, I am more hurt
than anybody else when I find that the
coalition goes in that State under cir-
cumstances which are not graceful.

Sir, I have many points of difference
with the Governor, but notwithstand-
ing those differences, I should say he
had no other alternative but to recom-
mend to the President to issue a pro-
clamation under article 356 of the Con.
stitution. The basic fact has to be re-
membered that it is not upto a Gov-
-ernor to maintain the constitutional
apparatus of government; there are
political parties whose duty it is to
maintain the political or constitutional
apparatus in good trim, When the con.
stitutional apparatus fails on account
of the infirmities of the parties, it is
the duty of the Governor, painful
though it is, to step in and issue a pro-
clamation under article 356. Here I
do not agree that the Governor was
wrong in advising the President to
issue a proclamation. In his report,
you will find that the Governor says:

“All ¢f them were unanimous”—
that means all the political parties
whom he had met—

“that the present Coalition Min-
istry must go forthwith and the
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State should come under the Pre-
sident’s rule. The only exception
was an independent member who
had advised the Governor to take
the initiative to get leaders of all
the parties together and form a
new broad-based coalition Gov-
ernment representing all the par-
ties”,

Therefore, in all fairness, I should say
the Governor had no other alternative
but to recommend to the President to
issue a proclamation under article 356
of the Constitution. I believe there
the matter ends.

But a basic question emerges out of
this sorry state of affairs as to how
the constitutional apparatus in that
State had failed. I do not wish to ap-
portion blame, I can lay blame at
the door of the Congress and the Con-
gress also with equal emphasis can lay
the blame at my door. There can be
no doubt about that. It is not a ques-
tion of apportioning blame. That we
will do outside when the election
comes, But here is a basic need of
bringing to bear an objective thought
and mind on this painful state of
affairs.

I do not know if my views will be
shared by many inside my Party, but
I say the coalition failed because in
the conflict that emerged between the
ministerial wing and the organisation,
the organisation prevailed (Interrup-
tion). We find that in U.P. In UP,
the organisational wing had wanted to
assert itself over the ministerial wing.
We find the same spectacle in Mysore
and in Andhra Pradesh. In the Bri-
tish Labour Party also, the same spe-
tacle is being re-enacted in one form
or other, There seems to be a ten-
dency among those who occupy power
that after having come to power
through the organisation, they forget
about the organisation and treat the
organisation as a sort of Cinderella.
Therefore, it is only natural that an
objectivistic frustration creeps Into
the party. That happened in the case
of Orissa also. The hon. Minister said
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that both the Congress Party in the
Assembly as well as a certain section
in the organisation wanted its dissolu-
tion, It is a fact. Various motives
can be attributed. Perhaps those
motives may be good, bad or indiffer-
ent; I am not in a position to comment
on those. Perhaps what has been said
may be right. But it is also a fact
that inside the Ganatantra Parishad
also, there was a certain section which
wanted that the coalition should go.
I fact, the Kalahandi District branch
of Ganatantra Parishad, passed a reso-
lution to the effect that the coalition
Ministry should go on account of the
objectivistic frustration that had crept
into the party. In the last annual con-
ference of the Ganatantra Parishad

also, a resolution was passed
urging that the coalition should
go. The Coalition Ministry in

Orissa was not a mere opportunis-
tic alliance, as my hon. friend, Shri H.
N. Mukerjee, thought fit to character-
isc it. We had a certain basis and a
certain programme, but when it was
felt at least in our camp that those
policies and programmes were not be-
ing pursued with the effectiveness and
vigour which was expected, naturally
there was a scnse of frustration, Ana
1 am glad to say our Ministers repre-
sented in the Government were ever
ready and willing to respond to the
call for leaving the coalition. But, not-
withstanding these, if we had chosen
to continue in the alliance in the coali-
tion, which was an uneasy alliance, an
uneasy coalition, we did so to maintain
the constitutional apparatus in the
State. It hag to be remembered that
what was done in Orissa was a new
and nove] experiment in the post-
independence period.

You will perhaps recollect, Sir, that
the Congress Party had sought coali-
tion with the Akali Party, and in the
process the Akali Party had lost its
integrity, its distinction, and it became
a part of the Congress, but ultimately
it had to come out of it. That hap-
pened also in Andhra, when the Praja
Party had to join in coalition with the
Congress, and ultimately it was ab-
sorbed by the Congress. But for the
first time in the history of post-inde-
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pendence India there was a coalition
between the Congress and the Gana-
tantra Parishad on a programmatic
basis, not on the basis of opportunism
or sharing power. We took courage in
both hands, and I am glad to say that
we, in our own humble way, paved the
ground for a coalition Ministry in
Kcrala also. The fact has to be re-
membered that notwithstanding owr
political differences we have to carry
on the responsibilities that fall on us
as political parties, and we have to
carry on the administration somehow,
anyhow. Therefore, there can be no
escape from the responsibility when
coalition becomes necessary, There-
fore, nobody should think that a coali-
tion means an opportunistic alliance.
I should like to pay my handsome tri-
bute to the leadership of the Congress
as also of the Ganatantra Parishad,
because they were not swayed by
political animosities, = They came to
realise the basic responsibility, the
necessities, the dictates of the times,
and they chose to work together in
unison for the furtherance of the best
interests of the State.

But then, why did this happen? This
happened because those who were the
leaders of the coalition did not give a
correct lead. You know, Sir, it is not
in my nature to speak unpleasant
things, but when circumstances de-
mand, I believe one has to discharge a
public duty by speaking the bitter
truth also.

Mr. Deputy-Speaker: Unless he s
checked by the Chair!

Shri Mahanty: I always bow down
to your ruling, Sir, as you know.

The Prime Minister has been urging
to encourage co-operation. I am glad
to say that in Orissa we had a co-ope-
rative society. (I wil] give you just
an instance as to how this objectivist
frustration creeps into the people.) The
President of the State Co-operative
Marketing Society was no other than
the President of the Utkal Provincial
Congress Committee. There is some-
thing known today as the fertiliser
scandal which was brought on the
flcor of the Legislature, and the Minis-
ter for Co-operation was constrained
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to confess that a quantity of 5,000 tons
of fertilisers had moved across Orissa’s
borders and was sold in black market.

Shri P. K, Deo: O.T.M. scandal also.

Shri Mahanty: I will come to O.T.M.
later. 1t is something different from
the fertiliser scandal.

Then what happened? A Govern-
ment which was formed with the basic
objective of rooting out corruption
appointed a committee,—with whom as
Chairman? The Chairman was the
Chairman of this Co-operative
Society. The man who was the prin-
cipa) accused in this fertiliser scandal,
who happened to be the President of
the Utka! Provincial Congress Com-
mittee, himself presides over an en-
quiry committee, which went into this
fertiliser scandal, and even that com-
mittee reported. That there was sub-
stant.ve truth in the allegation that a
huge quantity of fertilisers had moved
across the State and sold in black
market. I ask in all earnestness and
in all sincerity even of my friend:
can he defend this? If this cannot be
defended, 1 would like to ask one
question. The coalition Ministry was
not formed so that an individual here
or there will stand to gain. What
about the basic objectives which we
had set before us? The Ganatantra
Parishad did not sacrifice its principles
in agreeing to work in coalition for
this kind of opportunistic activity.
Therefore, it is my painful duty to say
that for this objectivist frustration that
has crept into the rank and file of the
parties and also among the people, the
responsibility fairly and squarely rests
on the leaders of the coalition, and
that is an inescapable responsibility.
That responsibility cannot be evaded
merely by speech-making. History
will call us to account. We had made
this novel experiment in post-indepen-
dence history that political parties dif-
fering in policies can come together on
a programmatic basis, on maximum
points of understanding for the maxi-
mum good. but that experiment has
failed; that experiment has failed on
account of this lack of leadership.
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I think even in the event of a
mid-term or a general election, the
pattern is going to be perpetuated
which will warrant another condition.
I am reminded of what Winston Chur-
chill, the great architect of national
coalition, has said in his war memoirs.
He has said that coalition cannot func-
tion during peace time when self pre-
dominates over duty; coalitions func-
tion satisfactorily during time of war,
during the stress and strain of war,
when scrvice overrides self. There-
tore, without further going into the
matter, I would once again like to
emphasize and underline the fact, that
in Orissa the coalition is the only pat-
tern which is going to prevail for
another two clections, come what may.
Whatever may be the permutations
and combinations, basically there is no
ecscape from the fact that there are
going to be coalitions in Orissa, in
future too.

I am glad my hon. friend, Shri H. N.
Mukerjee, has read out from the article
written by my friend, Dr. Mahatab,
whom I hold in great esieem and
regard. What daes he say? —“We tried
top wean over Members, we tried to
rope in Members for forming a Gov-
srnment.” Therefore, unless you try
.0 rope in Members of the Opposition
Parties after the general election, you
will have to agree to the pattern of
c ‘alition, but I only wish and pray
that from our failure we learn our
lessons. In those coalitions, we shall
have to function in a manner where
statesmanship will override petty poli-
tical considerations, where there is a
large amount of understanding and
tolerance and forgiveness als?, and
where there is a better spirit prevail-
ing between the junior and the senior
partners, Ultima‘ely, it is extremcly
necessary that you create that moral
atmosphere where the people are
behind you, otherwise resentment and
a sense of frustration prevails among
the people. It pains me to say so, but
_after the fall of this coalition Ministry
in Orissa, not a single dog has barked,
‘not a single statement has been issued
} expressing sorrow and regret. Rather,

. the political parties, the opposition
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parties, the people in general, have
heaved a sigh of relief. I hang down
my head in shame that we had failed
in the task which was entrusted to vs,
but, as I said earlier, I do not wish,
to apportion blame. The blame I am
prepared to take fairly and squarely
on our shoulders because it was ours—
the political parties’—duty to maintain
the constitutional apparatus, to main-
tain the normal flow of the rule of law.
If that has failed, it is not the failure
of the Governor, it is our failure.

Before I conclude, I would like to
make a reference tp the unconsttu-
tional ordinance, top which referenzc
has alrecady been made. I do muke a
distinction between the Governor and
the immunity that he enjoys from
being discussed on the floor of the
House, and the Governor functioning
under article 356 of the Constitution.
You may kindly consider this. Wnen
the Governor takes over the reins of
administration of a particular State, i
Parliament is not going to consider
him, then, whose acts is Parliament
going to c: nsider? Therefore, with all
great respect to the Governor, whom
as I have already said I hold in grea:
evsteem and affection being a very
sen or administrator, 1 would submit
that the manner in which this Ordi-
nance has been hustled through. ...

Mr, Deputy-Speaker: 1 would just
like to make some observations, There
are certain ruleg that must be obser-
ved; there are certain conventions
that must be upheld. Certainly, the
hon. Member is entitled to discuss the
action of the Governor, of what he
‘has done under article 356. But there
is a propriety which we always keep
before ourselves whenever we discuss
the Governor or the Pres.dent or any
such dignitary. We always say that
he was advised like that; that was a
wrong advice. Whether there are the
Ministers to advise or there are the
government servants or officers to
advise them, the Governor or the
President never does anything himealf
but he has to be advised, Therefore,
the manner in which these observations
should be made should always be tnat
he was not correctly advised, that he
was wrongly advised and that that was
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not the proper advice that was given

to him. Something like that should be
said.

Shri Mahanty: I perfectly agree with
you, Sir, and I am in your hands. As
they say, the King can do no harm, we
will have to say that the Governors
cannot misgovern. The Governors also
cannot do any wrong, because Kings
cannot do any wrong. It was not my
intention to criticise that august per-
sonality.

Mr, Deputy-Speaker: I am not accu-
ing the hon, Member; but I am only
making some suggestions which may
be kept in view.

Shri Mahanty: 1 am grateful for
your guidance, Sir. I do not wish to
discuss him. What 1 was pointing out
the other day was that a very signi-
ficant question has been put to the
hon. Prime Minister as to what is going
to happen to this Ordinance which the
Government of India holds tp be
illegal. This morning also that ques-
tion was put to the hon. Home Minis-
ter and the hon. Home Minister said
that it would continue to lie and lapse.
Since we are gning to create prece-
dents, 1 should point put that for the
first time when Mr. X who was asked
to uphold the Constitution came for-
ward with an unconstitutional Ordi-
nance, it has got a great impact on
our precedents. Therefore, 1 venture
to submit that the Government should
not stand on grounds of prestige but
should request the Governor to with-
draw that illegal piece of Ordinance.

The basic fact has got to be remem-
bered that when Parliament is in ses-
sion, it is nobody's business, not even
the President's, to issue an Ordinance.
After the As.sembly had been dissulv-
ed, I believe somewhere on the 25th,
al] the powers were transferred to this
august House. And, on the 22nd Feb,,
the Assembly was prorogued under an
order. Before the Assombly was dis-
solved, even though the Assembly had
been prorogued, it had a physical,
legal and constitutional existence.
What stopped the Governor or the
Government of Orissa from convening
the Assembly which had been pro-
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rogued? Even when the Assembly was
not likely be in sessicn it had its phy-
sical, legal and constitutional existence,
Therefore, without summoning 1he
Asgssembly or without referring the
matter to the Parliament, even the
President had not the right to issue an
Ordinance. I say so because it fatally
affects the democratic norms and prin-
ciples which we are so eager to uphold.

The Supplementary Demands can
only be appropriated after the De-
mands have been passed. There are
two stages. The Supplementary De-
mands have to be formulated and pass-
ed on the basis of which the appropria-
tion can be made by the Governor. On
that fateful day the Supplementary De-
mands had not been placed on the
Table. Therefore, even the Legisla-
ture of Orissa had not the right to
appropriate Rs. 4} crores from the Cun-
soliduted Fund of the State, much less
the Governor through an Ordinance,
It pains me io say that the executive
of the Government of Orissa wrougly
advised the Governor and the Govern-
nor, notwithstanding being a Barris-
ter, had also to accept that adv.ce
without much thought, Whatever that
may be, it only shows the indecent
haste and hustle by which we have
been ruled. That is why I say that
unless Parliament thinks of some bet-
ter methods of ruling us, under the
Governor's rule the same hustle and
haste wil] prevail. Of course, 1t will
be our painful duty to bring it to the
notice of this House from time to time.

In conclusion, I should say in all
fa.rness to the Governor that there was
no escape from President’s rule under
article 356. The failure of the consti-
tutional apparatus was there; and it
took place because the parties, includ-
ing the Opposition parties, the P.S.P.
and the Communists, could not pro-
vide another alternative government.
The Governor had not other alterna-
tive. That is our responsibility 100, I
should gay, having been a contracting
party; it is also our failure that we
could not maintain it.

Shri Asoka Mehta: May I seek some
elucidation from my hon. friend? I
do not know if my hon. friend, Shri
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Mahanty has had the time to go
through the summary of the report of
the Governor of Orissa to the Presi-
dent which has been made available
to us. On page 1, the Governos says:

“While it was expected that the
Ministry might resign after the
end of the 1961 Budget Session, the
present situation was unforeseen
and resulted in certain grave con-
sequences due to the Legislature
not meeting one of its basic res-
ponsibilities of authorising, from
out of the Consolidated Fund, the
reimbursement of the commuted
cxpenditure even for the current
tinancial year.”

Then, on page 2, it is said:

“The Governor asked him” that
is, the then Finance Minister "to
consider the possibility of at Jeast
having an ‘on account' budget
passed before resigning; bul he
emphasised the inability of the
Caretaker Government to under-
take the responsibility for putting
through the Assembly even an
‘On Account’ Budget. The Thief
Minister, too, confirmed the inabi-
lity of the Caretaker Ministiv to
pass an ‘On Aczount’ Budget.”
Now, the question 1 want to ask the

hon, Member is, Who put the Gov-
crnor in a quandary?' Here were two
responsible parties knowing full well
that some kind of ‘On Account’ Bud-
get has to  be passed. These two
parties were approached by the Guver-
nor. They were told that the Legis-
lature must discharge its liability.
Either the two parties together or any
one of the parties <hould have undcer-
taken the responsibility and discharg-
ed it. Not only has the Governor
been put in a quanda.y—it is a dif-
ferent matter and the Governor, I
think, can take care of himseli—but
the whole people of Orissa have been
put in a quandary because of the
manner in which the mnarties seem to
have responded to the call of respon-
sibility to which, evidenltly, the Gov-
ernor had drawn their attention. 1
would like to know from Shri Mahanty
this, because he had been rather so
strong on this matter, as to what he
has to say to this.
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Shri Mahanty: I do not know if in
my own humble way I would be able
to satisfy my esteemed friend, Shri
Asoka Mehta. He has put two ques-
tions. The first is, ‘Who put the Gov-
ernor in a quandary?’. I would like
to point out to him that if he goes
through article 356 of the Constitu-
tion he will find that the Governor
has to be salisfied that there has been
a failure of the constitutional machin-
ery. In order to be satisfied, the
Governor has tp keep himself wide
awake. Since the 13th February,
when the Congress Party passed a
vote of no confidence against its own
President and demanded the dissolu-
tion of the coal.tion ministry, the
Governcr should have been wide
awake, If the Governor has to really
function he must have kept the Presi-
dent advised from time to time about
what was happening in that State.
Therefore, if the Governor was help-
less as to find himself in a quandary
overnight, then, I must say the blame
does not rest at our doors but lics
somewhere else. That is very differ-
ent. It was really for the Governor
to have thought over the advice he
was going to tender to the President,
this beng the pattern of position
there.

My hon. friend is right when he
says that the Governor asked both
the parties even to present a ‘Vote on
Account’. I am sure my hon. friend,
Shri Mehta has also read the report
of the Governor wherein he says that
the Chief Minister agreed that a ‘Vote
on Account’ could not be presented.
As you know we are working accord-
ing to Cabinet principles where the
views of the leader of the Cabinet,
namely the Chief Minister, prevails.
When the Chief Minister......

Mr. Deputy-Speaker: But this
has been admitted that even the Fin-
ance Minister refused to put that be-
fore the House.

Shri Mahanty: I am not concerned
with the Finance Minister. Accord-
ing to the Governor's report, it has
been said, even the Chief Minister,
when asked by the Governor to con-
sider the possibility of at least hav-
ing an on-account Budget passed be-
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fore resigning, expressed his inability
to undertake the responsibility for
putting through the Assembly even
the on-account Budget. The Chief
Minister too confirmed the inability
of the caretaker Ministry to pass
such a Budget.

Shri Asoka Mehta: May I ask him
to read the next sentence?

Shri Mahanty: I am coming to the
next sentence, Before I complete
this one, there is bound to be a gap.
My hon. friend will have no doubt in
his mind that in any cabinet, it is the
view of the Chief Minister that pre-
vails. In the Union Cabinet, it is
the view of the Prime Minister, not-
withstanding the views of his juniors,
that prevails. It is likely that they
concur with his views but that is a
different thing. So, the responsibility
for this rests on the Chief Minister
of Orissa. May I ask: what stopped
the Chief Minister from presenting
the Budget? Thercfore, though I say
that we might share the responsibility
for having broughty about this situa-
tion, the responsibility for al] this lies
fairly and squarecly on the shoulder
of Dr. Har¢c Krishna Mehtab and
none ¢lse.

Mr. Deputy-Speaker:
b enough.

That should

Shri Mahanty: 1 have said this by
way of cxplanation. I am sorry if
I have not been able still to satisfy
my hon. friend.

Shri Ansar Harvani: Mr, Deputy-
Speaker, I congratulate the hon. Shri
Shastri on the speech that he deliver-
ed today in his capacity as Home
Minister. In fact, there is no body
in the House, either on this side or
that side, who will shed any tears on
the dissolution of that unwholy mar-
riage which was consummated bet-
ween the Indian Nationa] Congress
Party and the Ganatantra Parishad. 1
remember very well that when this
question came up before the supreme
body of the Indian National Congress,
the All India Congress Committee,
some of us vehemently opposed any
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coalition with the Parishad. The
name of Shri Bijoyanand Patnaik had
often been referred to: today he is
the President of the Pradesh Congress
Committee. He supported the coali-
tion at first but today he has been
converted to our viewpoint, what-
ever reasons there may be and I con-
gratulate him at the conversion.

The question of coalition in parlia-
mentary politics has got certain impli-
cations, and the Congress Party in
this country has got certain traditions
about it. When we started our par-
liamentary career in the Swaraj party,
we often used to be in the minority
and we had coalition or alliances with
certain parties. In 1936, when we
decided to accept office we came in
absolute majority in several of the
States and there werg three of the
States where we were the single big-
gest party and if we wanted to enter
into alliances with the other political
partics, we could have captured those
States also. But in Bengal we re-
fused to come to powcer by entering
into an alliance with the Krishak
Praja Party. In Assam and in NWFP,
we waited and accepted office only
when we found that certain elements
had decided to resign from their party
to accept our manifeso, our ideas and
our programmes. They were the
traditions that the Indian National
Congress had in the past. But, alas,
in the 1850, we discarded that policy.
Alas, in our lust to continue in office,
we did not adhere to those policies.
Some of us were not very happy
about what we did on the eve of the
elections in Kerala. But I am glad
that after the election was over, wis-
dom dawned on us and we entered
into a coalition with the Praja Social-
ist Party, whose programme is very
much like ours. In fact, we invited
them because with the exception of
personalities, there is hardly any
difference between them and us. We
find Shri Dwivedy and Shri Asoka
Mehta nearer to us than many who
sit on our own benches and we hope
and trust that before 1962 many of
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them will be in our own fold. I am
glad that after the elections Wwere
over in Kerala, we decided not to
cnter into a coalition with the Muslim
League. It was a happy decision that
the Congress Party made there and
the Congress High Command made
here.  Unfortunately, something diff-
crent happened in Orissa.

There was a political party, the
Congress Party wedded to socialism;
that was a party which had decided
to abolish the jagirdari system, to
hberate the people from  hold of
fcudalism. It fought for ycars and
years against  imperialism, against
feudalism, against conscrvatism and
against all  that was reactionary.
There was another party—the party
of rajas and maharajahs, which en-
joyed privileges in the past.

Shri Mahanty: It is not a party of
Rajas. L.t him  not misrepresent.
Party means a collection of indivi-
duals. There are other  individuals
also.

Shri Ansar Harvani: It was a party
dominatled by maharajas and rajas
who had suppressed the peasantry in
the past. We forgot the struggle of
‘he kisans, the struggle of the Praja
Mandals in most of the States and we
forgot the blood of these people in
all these places where they had fought
these rajas and maharajas. We enter-
¢d into an alliance with these people
and we came to amiss. Today, fortu-
nately, the Congress there and the
Congress here has realised the mis-
take. We congressmen, having been
brought up in the tradition of Gandhi-
ji, always accept our Himalayan
blun-ler. I say it was a Himalayan
blunder when we entered into a coa-
lition with the Parishad and I con-
gratulate them that today we are
again out of the office. It is not only
for preparing for an election as some
hon. friends on that side accused us.
It is the realisation of the mistake
that we had made. We hope and
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trust that the t'me is fast approach-
ing when thc peasants and workers
of Orissa will realise that their future
lies not with the feudal aristocracy
there but that their future lies with
the socialist party that is the party of
the Indian National Congress.

Shri Braj Raj Singh: You are

equally feudalist.

Shri Ansar Harvani: Their future
lies with the party which is prepar-
ing for socialism in this country. It
is true that there have often been
references aboul attempting to get
the spoils, certain mining leases,
ete.......(Inferruptions.y The hon.
Home Minister will make enquiries
about them. There were certain
letters which were read out here by
my hon. friend Raja of Kalahandi
and I as a Congressman can ncever
imagine that a Congressman  can
write letters of this type. 1 have al-
r(:ady demandedq that these letters be
placed on the Table of the House and
I have no doubt that our own Home
Minister will make thorough enquiries
about the genuineness of these letters
and if these letters are genuine action
will be taken. With these words, 1
support the motion.

Shri Chintamoni Panigrahi: Mr.
Deputv-Speaker, I was called last of
the speakers. I listened to the speech
of the hon. Home Minister very at-
tentively ang it clearlv indicated that
the internal quarrels between the
Ganatantra Parishad and the Congress
in Orissa have brought about a situa-
tion like this. I am also grateful to
our friend, Shri Asoka Mehta, who
also pointed out how utterly irres-
ponsible both of them were. Neither
the Chief Minister nor the Finance
Minister was prepared to present a
vote on account Budget so that the
officers of the State to which they
belong, the State which they want to
rule and had been ruling for 21
months, could get their salaries and
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at least the offices could be maintain-
ed. But the Chief Minister and the
Finance Minister acted so irresponsi-
bly and because of their internal
quarrel I am sorry that my own
people have suffered for the last 21
months. The 1'40 crores of people
of Orissa suffered because the two
parties quarrelled between them~
selves. 1 welcome the feelings ex-
pressed by Shri Harvani and I ap-
preciate his sentiments, When this
coalition Ministry was formed, a
large number of people belonging to
the democratic forces, progressive sec-
tions even in the Congress were com-
pletely opposed to it.

16 hrs,

It was so because they were brought
up in a tradition of feudal rulers.
You, Sir, may have read the report
about the movement of the States’
perople, and how some Rajas and
Maharajas  opposed and sup-
pressed  those people in those
days. Really, it was a matter
of sham¢ on the part of even the
progressive Congressmen in the Orissa
State to go und face the people in
those arcas, when they were told that
they form the natural jeaders of those
areas, and not the Congress, nor the
democratic forces, nor the progressive
forces, who fought for the intecrests
of the States' people.

Mr. Deputy-Speaker: I was waiting
for the hon. Member to look at me.
1 think he has to say something
maore,

Shri Chintamoni Panigrahi: Yes,
Sir.

Mr. Deputy-Speaker: He may con-
tinue tomorrow.

16.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
March 9, 1961/Phalguna 18, 1862
(Saka).





